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 सर्बासडी  दौरान  की  जाए  तथा  25
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 की  जाए  ,तथा  यहां  के  उद्यागों  का  एक्

 निश्चित  अवैध  तक  सीरियल  प्रोटेक्शन

 पीरियड  के  अन्तर्गत  रखा  जाए  |

 9.  खादी  ग्रामोद्योग कमीशन  की  आधिक

 से  अधिक  इकाइयां,  विशेषकर  freee,

 चमाँली  जनपदों  मं  स्थापित  की  जाए  ।

 10.  इन  क्षेत्रों  में  इलेक्ट्रॉनिक्स टॉप-

 नालाजी  पर  आराधित उद्योगों  की  स्थापना

 होतु  केन्द्रीय  ,सरकार'  एक दीर्घकालीन पालना

 तैयार  करो  ।

 12.08  hrs.

 [e.  Deruty  SPEAKER  in  the  Chair]

 (ii)  Laying  of  a  broad  Gauge  line

 between  Pathankot  and  Kandla.

 श्री  कृड़ध  चन्द्र  जन  (बाजार)  :

 महोदय,  मन  ;  (बाइ  नि  aye
 पू
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 [श्री  बुद्ध  चन्द्र  जैन  |

 लाइन से.  जुड़  जायेगा ।  यह  क्षेत्र  खनिज

 की  दृष्टि से भी से  भी  महत्वपूर्ण हा  ।  जैसलमेर,

 बाडमेर  एवं.  बीकानेर में  गैस  एवं  पैट्रोल

 प्राप्ति.  की  बड़ी.  संभावनायें हाँ  ।  जैसल-

 मेर  में  तेल  की  खूदाई  की  कार्य  चालु

 हा  गया ही  |

 केन्द्र  सरकार  के
 लवे

 (iii)  TExTILE  COMMISSIONER's  0-
 DER  PROHIBITING  SPINNING  OF  THREADS
 OF  HIGH  COURTS  BY  SMALL  SPINNING
 MILLs  प  TAMIL  NADU

 *SHRI  DS.A.  SIVAPRAKASAM

 (Tirunelveli):  Sir,  under  rule  371,
 I  wish  to  raise  the  follwong  matter
 of  urbent  public  importance.

 It  is  understood  that  the  Textile
 Commissioner  has  recently  issued  a
 new  order  in  contravention  of  the
 old  order  relating  to  Small  Spinning
 Mills  (Waste  Cotton  Mills).  Under
 this  new  order,  thea  small  spinning
 (Waste-Cotton  Mills)  cannot  spin  in

 higher  counts  than  10  counts.  Conse-

 quently,  more  than  250  scale  indust-
 ries  have  been  brought  to  grief.

 For  these  small  spinning  mills
 (Waste  Cotton  Mills),  the  required  per-
 mission  is  given  by  the  Textile  Commis-

 sioner.  The  capacity  of  the  machinery
 the  counts  of  thread.  The  permission
 given  by  the  Textile  Commissioner  is
 valid  from  6  months  to  2  years.  Now,
 the  small  spinning  mills  have  got  sud-

 denly  this  new  order,  according  to  which
 the  permission  given  earlier  for  spinning
 higher  counts  lapsed  on  31-3-82,  since  the
 in  these  Mills  is  the  deciding  factor  for

 *The  original  speech  wag  delivered
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 small  spinning  mills  can  spin  only  10

 counts.

 In  Tamil  Nadu,  all  the  small  spinning
 mills  (Waste  Cotton  Mills)  have  taken

 loans  from  the  panks  besides  their  own

 investments.  There  is  the  imminent

 danger  of  all  of  them  becoming  ex-

 tinct.  76i  will  affect  fore  than  50,000

 workers  in  these  small  spinning  mills.

 The  Government  of  तीं 8  gshould
 intervene  immediately  and  annual  the
 order  of  the  Textile  Commissioner  in
 the  interest  of  survival  of  small  ऑ

 ing  mills  (Waste  Cotton  Mills).  They
 should  be  allowed  to  spin  upto  40
 counts.  x  this  new  order  is  allowea
 to  continue,  the  prices  of  20  counts  and
 40  counts  thread  will  go  up,  affecting

 lakhs  and  lakhs  of  weavers.

 (iv)  GRANT  OF  5118.0 5107.0  TO  RAJASTHAN
 FARMERS  FOR  INCREASING  PRODUCTION  OF
 SOYABEAN

 र  र  (कटा)  :

 उपाध्यक्ष  महोदय,  खाद्य  तल  की  कुल
 मांग के  मुकाबले  में  उत्पादन  की  कमी  के

 कारण  मांग  भर्ती हत  भारत  सरकार को 1

 दान  व.  उसके लिए  270  रुपए.  प्रात

 क्विंटल  समर्थन  मुल्य  ।  इसके  साथ  ही

 विभिन्‍न  स्थानों  पर  इस  प्रयोगशालाएं व =


